Title: Regarding insulting the Members of Parliament and atrocities committed by the local police and the administration of Etah, U.P.
to prevent them from joining a rally organised by the Samajwadi Party in protest against the misbehaviour of the D.M. and the S.S.P.
in the district and also requested to constitute an enquiry committee and referred the same to the Privileges Committee.
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MR. SPEAKER: Shri Mulayam Singhji, now you have given the privilege notice. | am calling for facts in this regard.
It is under my consideration.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, a senior Member of the House and the leader of a



party feels that when he went along with other Members of Parliament they have been deliberately insulted in the
course of discharge of their functions as Members of Parliament. It is also our duty to relate to the people. There
have been instances when Members of Parliament have been insulted by police authorities and others. Their cases
have been referred to the Privileges Committee. | would request you to consider favourably the suggestion and the
prayer made by Shri Mulayam Singh Yadav. ...(Interruptions)

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, | am also associating myself with what Shri Mulayam Singh Yadav
has said. ...(Interruptions)
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MR. SPEAKER: Nothing should go on record now.(Interruptions)*
MR. SPEAKER: The matter raised by Shri Mulayam Singh Yadav is under my consideration....(/nterruptions)

SHRI MADHAVRAO SCINDIA (GUNA): Mr. Speaker, | think, Shri Mulayam Singh Yadav has raised a subject that
affects the rights of all elected Members of Parliament — not just on the Opposition benches but also in the
Treasury benches.

*Not Recorded.

All of us, including those from the Treasury benches, involve ourselves in rallies and demonstrations in our States
and in our constituencies. | think, if there is any truth in this, which there must be because Shri Mulayam Singh
Yadav has said it, this should be looked into. What is the harm in referring it to the Privileges Committee? Let the
Privileges Committee look into it and let them come to some conclusions. | think, it is a matter affecting everyone
sitting here.



